
No.15-fi212025-Resg.
Government sf lndia;

M inistry of Gornrn,un ications
,Beparfrnent of Telecffilmunlcat{ons

(Restructurtng Divtsion)

20, Ashoka, Road" $anetrar,Bhawan, New Dethi-1

Dated:2%0. ,-2A:25

onFrcE r!{ E.!t4 oBAr\lD,uM

tttbieeE . $election to the pos't o'f ,Cha:irpercon, Teb@m Disputes Ssttle{nentand
Appellate Tr:ihunal-reg

\J The ,undersigned is dtrepted to forrrvard herevrith a oopy of advejig€ment
alorgrrith iE,:anoexures {English & Ftindl} for invifing applications from inter*ted and
elfg155 per,sona,f'orselec-{lon tothe po*t of Chairpereon, Telecom Disputo 'S€ttbment
and Appellate Tribunal [fDAAif), for wlde publication/dissemtnathn in' tlpreme:Csuft
of lndia end ,fiBgFoctve'High Corlrts.

Errcls: As above.

(!fiamta
Ur.rder Secretar,y to the,Gorrl- sf lredta

Tele:23G36592
Emailr maffitayAdaV.dU@n:i$.in

To,

1. The Reg,istrar,
Suprerre. Gourt qf trldia
T[lek Malg, :New,DelHi-11 0001
o-rrrsil : quprernQoour@nhl in

2. The Reglstrar
(Atl.High Gourb of lndia)
(thraugh email)

RAJASTHAN HIGH q9URT. JODHPUR

No./RSJ/Estt.A(ii)/07 t2[24t 59+o Date :o6f rof 21e25-

copy forwarded to fottowing for information and necessary action:-

1. Hon'ble Chief lustices who have retired in September,2022 and

thereafter.
2.ComputerCell,RHC,Jodhpurtouploaditonwebsiteof

Rajasthan High Court and E-mail to retired Hon'ble Chief

Justices. Adltrr
Registrai (Admn.)



No,15-02/202$Restg.

Government of lndia

Mi nistry of Communicattons
Depaft ment qf Teleconlmunications

(Restructu ring Section)
Room 51Q Sarrnar Bhawan

20, Ashoka Road; Sancl'lar Bhawan, New Dethi-1

Dated:2fl*1-?o?s
Vacancv Gircula(

SubJeea: - Selectlon for the poet of Cltair-person in Telecorn Disputes $ettlement and
Appellite Tribunal, fiDr$An-reg.

1" Tri,bunal:-The Telmom Disputa$ SefiEmont and Appeltate T+ibunal.(i[:DSAT):is an App€llate
authaity estaHished under the Telecom Rqulatory Authority oflndia AcL 1997 to hear

; vorlous' appeals Under frre Telecom Regulatory Atrthortty of lndia Act, 1997. The Tribunal
exercises jurisdidion over Tetecom, Broadcasting, l,nfonnation Technotogy, Airpoft tariff
mafters and Adhaar related matte-rs ,under the TRAI Act, 1997 (as ar,nended)q the lntormation
Technotogy Aet, 2008, tfre Airport Economh Regulatory Authority of'lndia Act, 2008 and
Aadhaar,fl,argpted Dslivery of Financial,andOther$Ubsidim, Beneftts and SewicesJ Act, ?0,16
& Aadhaaf,aird Other,Larrvs (Amendrnentl Aci 2019 fe$pectively. ,Headquarter of TD$AT is
situated at New Delhi.

2. Vacancy: -Ap$icali,ons 6re being lnvited for the post of Chairperson, TDSAT. Vacancy for'
this post ,is lilcely to afisa on 14m March,,2A26.

3. tenure, salary and
other terms g6ve rn€d under ths
provisions of fiie Tribunal rsferredrto ag 'the said Act') and
Tii:bunal (Gonditisns of gervicel retened to as 'the said Rules'),in
:t6frhs of whieh fte present position is Bhown belEr:-

(a) Quallficatlon; {As per Chapter-it, $ection 1G(a} of the sald Rulesi:-A person strall nof
be,qualified for appaintment

or is; at ha$
AF ,he or has a

Caurt;

(b) Aga: fAs per,Chgpter !t, $eotioru{l) ot the sad Act):' A Wrpon'who fias fiot cafipletad tfio
age of ftfry yeers shall not be eligibte W appointmerfi as Chairryrsofl.

,(c) Tonure: (As ChapterJl, Sectbn-5(i) of the said lictl: Tfie Chairpersan of a Tribunal eh'etlP€f
hold'affrce
eadiet

for a tenn ol tanr or till he attalns tlte age of serenfy years, v#,iehev+r is

(d) $al,ary & Attourances (AE per Chapter-'r,U**10(t) and Section-1it sf the said
Rute$):- The Chairpoflsdn shall be paid as*lafy of Rupees turo lakh,fiffy f,hor.nsand
(fixed) per monttr,and shall be entltted, to draw allbwa:nces and benefits as are
admissible to a Government of lndiar offfieer hotding, Group 'A' post csnying the same

, pay..Otfrer fuciltties arc admissible as per the provisiorts of the sqid Rrdes.

4, Ptoced,ur,e ftr setqetisni - Tfte Sear.ch€unrr$oclion eommifiee constlt$hd un#r the
Trihunal R6fuinls Ast:2021 for nscomrnending namffi.for appoi:ntrner,t,to,ths.:$aldr:post shell
scrutinize the applications with respect to suitabili$ uf application for 1fis,posts by gving due
weightage to qualification and experierrce of eandldates and shortlist eaadidates tor

of



conducting personal interaction. The finalselection will be done based on overallevaluation
of oanditlates done by fie Committee based on the qualification, experience and personal
interaetlon.

5. Apolicqtion Pfgcedure:- Apptications of elpible and willing candidates are requested
through proper channel (wherever applicable) and are acoornpanied with:-

(i) Bio-data inthepro-forrna atAnnexure-l,

(ir) Certificate to be furnished by tfe emptoyer/ head ot ofrce/ fonrading authority
as in Annexure-ll (for serving Govarnment employees only).

(iii) Clear.photocopies of the upto-da,te ACR/APAR dossler of the officer oontaining
AGFI/'APARS of at least last five years duly attested by a Group A officer.

(iv) Cadre clearance (forservirrg Governrnent employees onl)r).

(v) Integrity certificatelclearance ftom vigitance and disciplinary angle as in Annexure-lll.

(vi) Statement giving details of major or minor penalties, if any, imposed on the,ffic,er
during the last ten years,

The application, cornplete in all respeets may be sent to the following address,
physlealcopy by post and sofi copy by email, latest by 1 7tt' Novem beF, 2025 titl
05:30 PM.

Shri Rarnanuj Dey
Direcfor (Restructurin g)
Room No.1011, Sanchar Bhawan,
2OAehoka Rcad, New Delhi-110001.
Tele No": 011- 23036235.
emai I : lanran ui.dgv@ pic.i n

No TAIDA will be admissible to the candidates to be called for intervie#Tnteraction.
The oandldates are required to make treir own anangen:rents.

7. Adverti$ernent and prescribed application form can be dounloaded fiom the tarebsite of
Department of Telecommunications, Department of Personnel & Tratning or TDSAT l.e.
h.ftp$i1lwvqw.dd,gqy",in, httos://dqpt,qov.in or h$qs;l.fimrvw.tdsat.gov,in).

G

8. Any application
abqve will not be

Distiibution

1. DDG(|T); DoT

Z.Regislrar, TDSAT

3, $rryeme coun of hda/Aff High courls, in lndh

4. E-Offiee, Notice 8oard, DoT

received after due date or without requisite documents as mentioned
enterEined.

Under Secretary to the Govt. otlndia

- fur uptoading on ffil's website

. for uploading on TDSAT's website

- hr wide publicl$



AnnexureJ

flfiogrqrlh
frly signed by

frndfrcte

Name

Date of Birth

Category(SC.ISTrcBCruR)

Desi g nation/Profeseion

Contacf Details

6. Gadrel$eruice ffierever ap'plicablel :

7. Educattonal qualification (in re\rerse chronological order);

1

2.

3.

4,

5.

Sl No. Name of
Univeisity/
Equivalent
lnslifu$on

Degree Dlvishnl
e76 sf r-r-rarks

obtained

Acadernlc
Dtsiindion

Subjeef/
Speciaflzation

8. Worl( ExBerienoe:

SA. Forthe experience as ernployee, Employment record in chronolopicat order starting with
present Employment, list in reverse:

*Also indicate Sl No" in above, w,hich ie equlvalent to Additional SecretarylDhtrict
Judge/Addltional Dlstrict JudgelMajor General (as apptircable under tlre qUalificatton] or above.

Reeidential Addrees Offieial

Present PErlmanent

Mdre$s:

Mlobil#Phone l*{o.

Ernail:

sl.
No.

Name & address of
ampl_oyer
(GoutJPSU/MinbW
Depa,tpenUarlyother

DesBnation,
Payor S€ale of pay
('PaylnPay Matrlx)*

Nauire of
wor,u
experiense

'Pefioclrof'.service

FFOTTI t,o



Sl. No. Details of
Profession

Pertod

From To
Nature of work d0n0

88. For the experience as Professional record in chronological order starting with present
ongagem€nq fist in reverse:

"Such as Administration lseruice matters /Judicial or Quasi-Judicial lCriminal lcivil ffaxation
leompany Affairs /Environmental matters lFrnance /Arcountancy /Economie lBusinese
lComrnerce /Management lPubic Affairs or any other as rnay be appllcable. Engagement with
Government, lf ,any, may be indlcated,

o Date from whictr drawing tfie pay scale in
the grade of Additional Secretaryl District
Judge/Additional District Judgel Major
General to the Governrnent of lndia or
any equivalent rank (whercver applicable).

Wrtte up on adjudicating experience of the
applicant (200 words) [Wherever
applicable]

Experience alongwith brief write up in
handling Cases before relevant
Gourteffribunals 0f applicable),

Proof of Experlence, including
eflrolment/Registration No. as an
Advocate/CA etc.(For candidatee other
than GovL orjudicial officers).
Annual lncome alongwith copy of latest
ITR [For candldates ofter than Govt or
Judieial ffficerJ

10

11.

14.

13.

1?'.

1'5.

16.

17

Write up on 05 major aehievements (200
words)

Arvards/honours/publications, if any

Affiliation with the professional
bodiesflnstitutions/ Societleslor any other
body lncluding polltical party.

Additional information, if any which you

v'rquld llke to mention ln support of the
application for the post.



DECI.ARATION

1- t certify that the foregoing inforrnation Is conect and cornplete to th€ best of knowledge and betief
and nothing has been concealed/distortd. tf at any tirne, lam found to have concealed/distorted any
rnaterialinformationl my appointment shall be liable to summary terrnination without notice.

2. I shallnstwithdraw mycandidature afterthe meeting otthe Selection Committee.

3. I shallnot decline the appointment, if selected forappointment by theACC.

4. I shalljoinwithin SOdays trom thedate of issue of srder of appointmerrt.

5. I am aware trat in case I violite any of the conditiions mentioned at SI. No.2 to 4, the Govemr,nent of
lndi:a is likely to de-bar me for a period of three y,e€rs for consideration for appointmerrt outstde the
cadre and in,arry Autonomous Body/Statutory BodylReg ulatory Body.

Sig nature of the candldate

Ptr

Date



A,nnexure"ll

(Applicable'to serving officiats only)

1, Certified that the particulars furnished by Shrilsrnt./Kum ... ... are cor.r,qct and
pos€ess educational qualification and experience mentioned in Annexure-|.

2. lt is also certified'that there is no vigilance/ disoiplinary ease either pending or bsing c{ntemplated
against hirn/her and vigilance clearance issued by CVO in the enctoseS Annarure (lll).

3. Hlslher integrity is certiffed

4. . No rnajnr or minor penatty wao impesed on $hri/$mUKum
years period.

during the last 10

5. The up{o-date attested Phobsht coples of ACFIIAPAR of [asl y.eers (each page of ACF/AFAR
should be attested) in respect of Shri/Smt/Kurn..-... .-.is enclosed-

(Name & Slgnature of the controlling officer with seal)



An*expieJll

PARrIcUl,ARs QF IHE Of;ffCERp FoR wHofrrl vlGlLANcE CLEARANQE tE

BErrt{G SouEHf
[To be tumished and signed bv he CVO or HOD)

1" Naffie of tfie Officer (in firll) :

'2. Fa[rcrs name :

3. Date of Birth i

4. Dateof Retirement :

5. Dateof entry into senrice :

6. Serviceto wtrich the officerrbelong$ :

includittg batch lyearl c€dre etc. .

whercver applicable

7. Fositions held (rDuring ten preceding ltears):

8. Whether the odfaer has been ptaoed on lhe agreed list or tlst of
Offber of Doubtfullntegrrty flf 1es, dotailt torbegiv€n)

g, \Alhe,ther arry albgatlon of misconduct lnvolving,vigllance angle

vrr*exanrifM againsttheodlicarduringthe last 1O years and
if so ritifth what residt.

10. \Mrethor any.punishment rms aruarded to the offieer during the
lasit 10 )rears and if so. ,the date of inrpoeition and ri[e&i]e of
penalfy;

I 1 . ls anydh@linay/ nhinal troce€dings or chargre sheet pending

egalcst the officer as on date (if so, dotails to ,be fumistrcd,
lruluding refar,edce number, if any of the Oommisgi$),

12. ls arry adion mntemplred agoinst ttre Ofrceras ofl date (if so,
'details 

'b be fumished:)

(NAME AND STGNATURE)

Date:

s,
NO.

Organisation
(name in tull)

Designation
& Pleceof
Pmhng

4drnin:istativel
NodalM$nir#y/Deptt.
Cirncerned (ln case of
officere of PSUs e{c)

Ffom To


